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IN THE CENTRAL ADMINISTRATIVE TRIBUFAL: HYDERAB?-D BENCH: AT 

HYDERA BAD. 

Q.A.NO. 1132/92 
	 TE 
	

11.7.95 

BETEF.hT: 

o .VENUGOPALA REDDY 

I 
Union of India represented by 

The Secretary to Government, 	 C 

Dept. of Posts. 
New Delhi. 

The Postmaster General, 
ViJ ayawada. 

The Sr. Supdt. of Pc . Offices, 
Nellore. 

3huin Smt. R.Subba Lalcshmi 

I1  

" 	COUNSEL FOR THE APPLICANT: SHRI KSR ANJANEYULU 

COUNSEL FOR THE RESPONDEI"TS: SHRI NR DEVARAJ 

I 
CORAM: 

HON'BLE SI-IRI JUSTICE V.NEELADRI SÃO, VICE CHAIRMAN 

NTBt SHRI HL , MEMBER (ADNNJ 

H:. 
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NO. 113 2/92 

JUDGMENT 	 9t:11.7.95 

(As PER HON'BLE S-rni JUSTICE v.NEEIaDRI RAO, VfICE CHAIRMAN) 

Heard Shri KSR Anjaneyulu, learned c&unsel for 

the applicant and Shri N.R.Devaraj, learned st!anding 

counsel for R-1 to R-3. R-4 is called absent when the 

case was called. 

2. 	A vacancy arose for the post of EDBIflS  5iddipuranij1 

due to the death of Shri D.Krishna Murthy, thi incumbent 

of that post. on 19.11.1990. As no canic3ate lies sponsore4 

by the Employment Exchange though a request w s made, 

the notification as per the memo dated 8.3.191 was 

issued by R-3 calling for the applications by fixing 

30.4.1991 as the last, date for receiving the ame. The 

applicant herein and two others submitted the r appli-

cations in time. The other two were not having the 

independent property and income. The case oil the appli-

cant was not considered as he did not submit he proof 

regRrding the property as per rules. As suc1 a fresh 

notification was issued in pursuance of whiclii the 

applicant and R-4 and some others submitted a plicetlons. 

As necessary documents were not filed by the#  it was 

again notified on 29.6.1992.fixing last date fEar receipt 

of applications as 31.7,1992. Then again th applicant 

and R-4 also applie•  afSng.'.ith, all necessarccrtifi- 9 

cates. .R-4 was se1ect and ao1I,tedYeo 	 post 
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and being aggrieved, the akiicant filed this 

praying for declaration fhat the selection and 89. 

ntment of R-4 as EDBPM, Siddipuram is arbitrary; 

illegal and untenable and for consequential dire: 

to R-2 and R-3 to appoint the applicant to the sd 

post. 

While the applicant passed B.Corn., R-411failed 

in 9th class. It is urgedj for the applicant t1ljat as 

preference has to be given to the Matriculates) the 

applicant should have bben preferred to R-4. The 

applicant was appointed as EDSPM, Siddipuramonjprovi_ 

sional basis after terminating the services ofjhe 

substitute appointS by the deceased. 

R-3 endorsed to the following eff 

prefering R-4 to the applicant:- 

"The provisional BPM has got qualifi 

tions which are far higher than thos 

are prescribed which is disadvantage 

matters like this. Further we can 

allow an impression to gain aee 

et provisional appointments are a 

likely to be ratified. It amounts 

delegating power of selection to t 

sub-ordinates. ---------------- 
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The OA is ordered ccording1y. No cost!i.// 

tGORHI) (V.NEELADRI R74o) 
MEMBER (ADMN.) 

	

	 VICE CHAIRMth 

DATED: 11th July, 1995. 
Open court dictation. 	

JL 	
i 

Deputy Reg1s1t)cC 
vsn 	 ii 

To 

The Secretary to Government, Union of India, 
Dept.of Posts, New Delhi. 

The Postmaster General, Vijayawada. 

One copy to Sr.superintendent of Post Offices. 
Nell. ore 

One copy to Mr. K.S.R.An-janeyulu, Advocate, CAT.Hy.  
One copy to Mr.N.i.tvraj,' Sr.CGSC.CATHyd. 

One copy to Library, CAT,Hyd. 
One spare copy. 	,,___/Zi-'.c. I 

pvrn. 
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DATED ___L_JJ----- iggs. 

a 
LA./R.A./C.ANO 

in 
OA.No. 

TA.No. 	 (w.. 

Adrnitt d and Interim directions 
issued 

Allowe 

Disposed of with directions 

Dismis?ed. 

Dismj sed as withdrawn 

Dis 	sed for default 	 'S  

Orde/ed/ReJected. 

Ni.&rder as to costs. 
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